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New Delh-3.

2. Sh. Praving Kumar,
Joint Secretary(MSME),
ministry of Small Scale iIndustiries,
Udyog Bhawan,
New Delhl-3.

3. Sh. Ragj Pal,
Director (MSME]},
Ministry of Small Scale industres,
Udyog Bhawan,
New Deli-3. e . Respondents
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Order (Cral)

Mir. M. Ramachandran, YC{J)

OA-1814/2004 was disposed of on 29.07.2004 {A:nnexure P-1},

in the cperative portion, there was ¢ direction 1o fake notice of the

representation of the applicants and pass an ordear or; merits.

2, . Applcanis being not satisfled with the above 6rder went 1o
Hon'ble Delhi High Court .in Wit Petfition [C) No.6815/2007, which
wass disposed of, as would be seen from the order dated 17.09.2007
In very categorical terms taking notice of the recerjw‘r declsion of
Hon'ble Supreme Court In Secretary, Staie of Kdmaii‘aka Vs. Uma
Devi {2006(4) SCC1). that applcants have no legal jrigh’r to claim
appointment whatsoever and the petition was dismiséed in imine.
3. After these developments, the applicants hgve filed the
present Contempt Petifion.  Leamed counsel for ‘rlﬁe applicants
vehamently submifs that such a petition is maintainable and the
applicants are left without any remedy as afi present. He also
subrmits that further documents can be produced 1o adjudicate the
issua. !

4, However, It cannot be possible to accede to the said
raequest. Whatever rights appliccah?s right have cidimed, having

been cdveried to and rejéc?ed by findings of the ‘Hon'ble Delnl
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High Court, we see no redson 1o resurrect the issuss or Issue notice in

the present Contempt Petition. Accordingly, C.P. is dismissed.
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{Chitra Chopraj) {M. Ramachandran}
Membet{A) Viece-Chaiman{J)
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